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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI 

(PRINCIPAL BENCH) 

O.A no.551 of 2025

In the matter of 

Saranjit Singh Padda 

Applicant(s) 

Versus 

State of Punjab & Ors 

Respondent(s) 

Short reply by way of affidavit of Er. Sukhdev Singh, 

Environmental Engineer, Punjab Pollution Control Board, Regional Office, 

Amritsar on behalf of Punjab Pollution Control Board (respondent no.3) in 

compliance of order dated 07.11.2025. 

I, the above-named deponent, do hereby solemnly affirm and 

state as under:    

Respectfully showeth 

1) That the deponent namely Er. Sukhdev Singh is working as

Environmental Engineer in Punjab Pollution Control Board and is

posted in the Regional Office of the Board at Amritsar. The deponent

is well conversant with the facts of the case and is competent and

authorized to swear and file the present short reply by way of affidavit

on behalf of the Punjab Pollution Control Board i.e. respondent no.3

in the above mentioned case.

2) That the above-mentioned application has been filed before this

Hon'ble Court with the grievance relating to unauthorized dumping of

municipal solid waste by respondent no.7 (Avedra Waste

Management India Private Limited) at Block–D and E, near Amrit

Anand Park, Ranjit Avenue, Amritsar. It is alleged that land

earmarked by the Municipal Corporation, Amritsar for parking of Solid

Waste Management (SWM) vehicles is being misused by the

operating agency for dumping of mixed solid waste, resulting in
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leachate generation and occasional burning. The site is located in 

close proximity to residential areas and educational institutions, 

thereby posing environmental and public health concerns. 

3) That after consideration of the matter, this Hon'ble Tribunal was 

pleased to pass an order dated 07.11.2025 whereby issuing notice to 

the respondents with direction to file their response / reply by way of 

affidavit. Vide the said order dated 07.11.2025, the respondent no. 5 

Municipal Corporation, Amritsar was directed to take appropriate 

remedial action and respondent no.3 Punjab Pollution Control Board 

was directed to verify the facts and initiate the remedial and punitive 

action against the defaulters. In this regard, para no. 7 of the order 

dated 07.11.2025 is reproduced herein below for kind perusal and 

reference. 

"7. In the meanwhile, the Respondent No. 5-

Municipal Corporation, Amritsar is directed to take 

appropriate remedial action and Respondent No. 3 

- Punjab State Pollution Control Board is directed 

to verify the above facts and initiate the remedial 

and punitive action against the defaulters."  

4) That in compliance to order dated 07.11.2025 of this Hon'ble 

Tribunal, the site in question was visited by the officer of the Board 

on 19.11.2025 when following observations were made 

a) The site covers an area of approximately 2.5 

acres, out of which nearly 1 acre is being used 

for mixed municipal solid waste dumping.  

b) The operating agency (3R Company) has been 

functioning at the site since October 2025, 

collecting waste from North Amritsar areas 

including Ranjit Avenue, Green Avenue, Majitha 

Road, etc.  

c) Approximately 60 tonnes per day of mixed 

municipal waste is collected through mini 

tippers, temporarily dumped at the site, and 

subsequently transported using JCBs and Hiva 

tippers to the Bhagtanwala dump site.  
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d) Total deployment at the site includes 50 mini 

tippers, 4 Hiva tippers, 2 JCB machines, and 

about 150 workers.  

e) The site was covered from all sides but no 

leachate collection or treatment system and 

piezometers were found to be in place.  

5) That considering the observations of the visiting officer, a show cause 

notice for violation of the provisions of Solid Waste Management 

Rules 2016 was issued to the Commissioner, Municipal Corporation, 

Amritsar vide letter no. 4426-27 dated 17.12.2025 with an 

opportunity of hearing before the Member Secretary of the Board on 

29.12.2025. A copy of letter 4426-27 dated 17.12.2025 is enclosed 

as Annexure R-3/A. 

6) That the hearing before of the Member Secretary of the Board was 

actually held on 05.01.2026 under intimation to Municipal 

Corporation, Amritsar. No one on behalf of Municipal Corporation, 

Amritsar attended the hearing before the Member Secretary of the 

Board on 05.01.2026. However, a letter bearing no. H/1350 dated 

01.01.2026 was received from Municipal Corporation, Amritsar 

wherein the factual position was narrated as under: 

i. The land at Block-E, Ranjit Avenue, Amritsar 

was provided to M/s Amritsar MSW Limited 

(A special purpose company of M/s Averda 

Waste Management and Investment Private 

Limited, respondent no.7) for parking of 

vehicles used in door-to-door collection of 

waste.  

ii. However, the said company has abandoned 

all the work of solid waste management in 

Amritsar since 6th October-2025.  

iii. Municipal Corporation, Amritsar has cleared 

all the waste accumulated at Block-E, Ranjit 

Avenue, Amritsar. 

iv. The site is allotted to New Concessionaire for 

integrated solid waste management namely 

M/s 3R Management Limited and the site is 
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used for stationing of vehicles used in door-

to-door collection of waste.           

7) That after considering the reply of Municipal Corporation, Amritsar 

and the facts on record, the Member Secretary of the Board decided 

as under that:  

a) Municipal Corporation, Amritsar shall not 

dispose of Municipal Solid Waste at the site 

in question in any circumstances in future. 

b) Municipal Corporation, Amritsar shall devise 

mechanism for the effective collection and 

transportation of solid waste so that same 

may not be littered/ scattered at different 

locations/lanes/roads of the city within one-

month period. 

c) Municipal Corporation, Amritsar shall deposit 

Environmental Compensation of Rs. 8.6 

Crores to the Board which was imposed 

earlier for the violation of the SWM Rules, 

2016 for the period w.e.f. 01/07/2020 to 

30/06/2025. 

d) Regional Office, Amritsar shall calculate the 

Environmental Compensation for the 

violation of the SWM Rules, 2016 for the 

period w.e.f. 01/07/2025 to 31/12/2025. 

e) The proceedings of personal hearing held on 

05.01.2026 were conveyed to the 

Commissioner, Municipal Corporation, 

Amritsar by the Board for compliance vide 

letter no.321-22 dated 19.01.2026 and a 

copy of the same is enclosed as Annexure 

R 3/B.  

8) That it is relevant to mention here that the Punjab Pollution Control 

Board is already taking action against the Urban Local Bodies of the 

State for violation of the Solid Waste Management Rules 2016 and 

remediation of legacy waste in accordance with the mandate of order 

dated 10.01.2020 passed by the Hon'ble National Green Tribunal in 
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Original Application no. 606 of 2018, the time lines for levy of 

Environmental Compensation of which were reviewed vide order 

dated 17.09.2020 from 01.04.2020 to 01.07.2020. In compliance to 

the said orders of the Hon'ble National Green Tribunal, Environmental 

Compensation amounting to Rs. 8.6 crore has been imposed upon 

Municipal Corporation, Amritsar for violation of the Solid Waste 

Management Rules 2016 for the period of violation from 01.07.2020 

to 30.06.2025.    

9) That in compliance to the orders of this Hon'ble Tribunal, Regional

Office, Amritsar has been directed by the Member Secretary of the

Board during the hearing of the case on 05.01.2026 to calculate the

Environmental Compensation to be levied upon Municipal

Corporation, Amritsar for violation of Solid Waste Management Rules

2016 for the further period with effect from 01.07.2025 to

31.12.2025.

10) That appropriate directions not to dispose of Municipal Solid Waste

at the site in question in future and to device a mechanism for

effective collection and transportation of Solid Waste have been given

to Municipal Corporation, Amritsar during the hearing held on

05.01.2026 so as to ensure that the Solid Waste is not littered/

scattered at different locations/lanes/roads of the city. The said

directions have been conveyed to the Commissioner, Municipal

Corporation, Amritsar vide letter no.321-22 dated 19.01.2026 and a

copy of the same has been placed at Annexure R 3/B.

11) That the deponent may kindly be allowed to place on record the

present short reply by way of affidavit on behalf of Punjab Pollution

Control Board (respondent no.3) in compliance to order dated

07.11.2025 for kind consideration of this Hon'ble Tribunal.

 Deponent 
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Verification: 

Verified that the contents of Para No. 1 to 10 of the above short reply 

by way of affidavit of the deponent are true and correct as derived from the official 

record. Para no. 11 is prayer. No part of the above reply is false and no material 

has been concealed therein.   

Deponent 

Date: 

Place: 

(Sukhdev Singh) 
Environmental Engineer, 

Punjab Pollution Control Board, 
Regional Office, Amritsar  

(On behalf of Respondent No. 3) 

28.01.2026
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